
FORM A
PUBLIC ANNoINCEMENT

(UnderRegulation6ofthelnsolvencyandBalkuptcyBoardoflndia(InsolvencyReso|utionProcessfor
Corporate Persons) Regulations' 2016)

FOR THE ATTENTION OF THE CREDITORS OF BHADRAMARUTI CONCAST PR]VATE

Notice is hereby giver that the National company Law lrlDunal ras oroereo lne commencement or a

corporate insolvency resolution process of the BHADRAMARUTI CONCAST PRIVATE LTMITEDDon

04/02n020-
The creditors of BIIADRAMARUTI CONCAST PRIVATE LIMITED are hereby ctlled upon to submit

theirclaimswithproofonorbefore03/031020totbeinterimresolutionprofessionalattherddracs
mention€d against entry No. 10.

The financiai creditors shalt submit thet claims with proofby electronic me5trs only. All other creditors

may submit lhe claims $ilh proofin person. by gosl or by electronic nesn
A finatrcial creditor belonging to a class,as lisi€d against the entry No. 12. sh,ll indicate its choice of
authorized representative from among the thrce insolvency professionals lhted against entry No 13 to act

as autborized representative ofthe class [specify classl in Form CA.

Submission of false or misleading proofs ofclaim shall tttruct pentlties.

Date - 19n2n020
Place-PUNE

DIGAMBAR PAWAR

LIMITED
RELEVANT PARTICUI-ARS

1. Name of corporate d€btor BIIADruIMARUTI CONCAST PRIVATE
LIMITED

2. Date of incorDoralion of corporate debtor 02/09n004

3. Authority under which corporale debtor is
incorDorated / rcgistered

REGISTRAR OF COMPANIES, MUMBAI,
Under th€ ComDsnies Act 1956

Corportte ldentity No. / Limited Liabilry
Identific6tion No. of corporate debtor

u27t00MH2004PTC148361

Address of the register€d office and
DrinciDrl office (if atry) ofcorporate debtor

PLOT NO. E-T2. PIIASE II. ADDITIONAL MIDC
JALNAMH 4}1203

6. Insolvency commenc€ment date in r€spect of
corDomte debior

04/02,2020 - Dste oI Order,
18/022020 - Date ol reaeipt of copy from NCLT

7. Estimat€d date of closure of insolvency 180 days from date ofcommencement ofresolution
sroce$ which is AUGUST 02.2020

8. Nam€ and registration number of the
insolvQncy professional acting as interim
resolution Drofessional

LAXMAN DIGAMBAR PAWAR
REC NO. IBBVIPA-003/rP-N00015/2017-18 0104

9. Address and e-mail ofthe intedm resolution
prof€ssionsl, as r€gistered with th€ Board

FLAT NO. T6. FIRST FLOOR,
BIIAKTI COMPLEX. BEHII\'D
DR. AMBEDKAR STATUE,
PIMPRJ, PUNE-4IIO18
Mobile No. 9921516368, 9422327957
Emsil - cmapawarl@gmail.com

10. Address and e-mail to be used for
correspondence with the interim r€solution
professional

FLAT NO. 16. FIRST FLOOR"
BHAKTI COMPLEX, BEHINI)
DR. AMBED(AR STATUE,
PIMPRI, PUNE-4IIOI8
Mobile No, 9921516368, 9422327957
Email - cmaDswarl@qmailcom

tl. Last date for submission ofclaims B/03n020
12. Class€s ofcreditors, if any' under clause (b)

ofsub-s€ction (6A) ofsection 21, ascertain€d
bv the interim resolution prof€ssional

N/A

13. Nsm€s of Insolvency Professionals identified
to act ts Arthorised Repres€nhtive of
creditors in a class (Three nam€s for each

class)

N/A

14. Relevsnt Forms and
Details of authorized
reDresentatives ar€ available at:

a)
b)

Web link - httpsr/ibbi.gov.in/home/downloads

Physicsl Address: - N/A

is herebv civer that the' Nrtiotral Compsny Law Tribunal has ordered the commencement of a

* (tBB/rPA-u(wtBB/LPA-00-3/lP-N0001:

. 2t17-2dtBE$lg+9
of lnterim Resolution Professional


